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For the applieant ¢ Dr, R/G, Ram, eounsel
For the respondents : Mr, B, Mukherjee, eotmsel
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The H.A,lo. 449/2001 haa been filed for restoration

of the @.a. I‘he M.A.llo. 450/%01 has been filed for condonatlon
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2. Having heand the 14, m\msel for the parties, both

the H.As are allowed. Let the 0.A, be listed on 14. 1. 2003 for

hearing. l‘o( order as to costs,
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